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190 ¢ None for the workman.
Present.

Sh.Anil Sehgal, AR for the management.

The matter is fixed for awaiting further order of
' nt
the Hon'ble High Court of Delhi, as, the proceedings of the prese
' ' f Delhi.
matter have already been stayed by the Hon'ble High Court o

Today, no one has appeared on behalf of the
workman through video conference

Accordingly, the matter stands adjourned

16.01.2021 for awaiting further order of the Hon'ble High Court of
Delhi,

Ahlmad of this court
of this order to the concerned offi
Avenue Court Complex, New Delhi
website of Dejhj District Court.

is directed to send the copy
Cial of District Court, Rouse
for uploadin@ on the officig|
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present. None for the workman.

The matter is fixed for today for filing of the
statement of claim, but today, no one has appeared on behalf of the

workman through video conference

In the interest of justice, last and final opportunity

is granted to the workman to file the statement of claim.

Accordingly, matter stands adjourned for filing

the statement of claim on 07.11.2020.

Ahlmad of this court is directed to send the copy
of this order to the concerned official of District Court, Rouse
Avenue Court Complex, New Delhi for up[oadfirng ) on the official
website of Delhi District Court.
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PRESIDING OFFICER:LAROUR COURT-)
ROUSE AVENUE covmrs npyw m,u‘“x
19.09.2020 J
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None for the workman.

Present:
The matter is fixed for today for filing of the

statement of claim, but today, no one has appeared on behalf of the

workman through video conference
In the interest of justice, last and final opportunity

is granted to the workman to file the statement of claim.
Accordingly, matter stands adjourned for filing

the statement of claim on 07.11.2020.

Ahlmad of this court is directed to send the copy

of this order to the concerned official of ﬁm trict Court, Rouse
Avenue Court Complex, New Delhi for uploading on the official

website of Delhi District Court.
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None for the workman.

The matter is fixed for today for filing of the
statement of claim, but today, no one has appeared on behalf of the

workman through video conference

In the interest of justice, last and final opportunity

is granted to the workman to file the statement of claim

Accordingly, matter stands adjourned for filing
the statement of claim on 07.11.2020.

Ahlmad of this court is directed to send the copy
of this order to the concerned official of District Court, Rouse

Avenue Court Complex, New Delhi for uploading on the o
website of Delhi District Court.

fficial
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present: None for the workman.
reseii.

The matter is fixed for today for filing of the
statement of claim, but today, no one has appeared on behalf of the

workman through video conference

In the interest of justice, last and final opportunity

is granted to the workman to file the statement of claim

Accordingly, matter stands adjourned for filing
the statement of claim on 07.11.2020.

Ahlmad of this court is directed to send the copy

of this order to the concerned official of District Court, Rouse
Avenue Court Complex, New Delhi for u

website of Dejhj District Court.
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None for the workman.

present.
The matter is fixed for today for filing of the

no one has appeared on behalf of the

statement of claim, but today,

workman through video conference
In the interest of justice, last and final opportunity

is granted to the workman to file the statement of claim

Accordingly, matter stands adjourned for filing

the statement of claim on 07.11.2020.
Ahlmad of this court is directed to send the copy
of this order to the concerned official of District Court, Rouse

Avenue Court Complex, New Delhi for uploadl(r;g_ on the official

website of Delhi District Court.
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None for the workman.

i e
The matter is fixed for today for filing of th

s 1]

workman through video conference
In the interest of justice, last and final opportunity

is granted to the workman to file the statement of claim

Accordingly, matter stands adjourned for filing
the statement of claim on 07.11.2020.

Ahlmad of this court is directed to send the Copy
of this order to the concerned official of District Court, Rouse

Avenue Court Complex, New Delhi for uﬁloadmg on the official
website of Delhi District Court.
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Preseﬂ.
The matter ! i fixed for today for filing of the
ed on behalf of the

. no oné has appear

e, last and final opportunity

In the interest of justic
atement of claim

ed to the workman to file the st

Accordingly, matter stands adjourned for

7.11.2020.
this court is directed 1o send the copy
cial of Distric:t Court, Rouse

is grant
filing
the statement of claimon 0

Ahlmad of

of this order to the concerned offi
Avenue Court Complex, New Delhi for uploadl'g on the official

website of Delhi District Court.
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Present: None for the workman.
re x

The matter is fixed for today for filing of the
statement of claim, but today, no one has appeared on behalf of the

workman through video conference

In the interest of justice, last and final opportunity

is granted to the workman to file the statement of claim

Accordingly, matter stands adjourned for filing
the statement of claim on 07.11.2020.

Ahlmad of this court is directed to send the copy
of this order to the concerned official of District Court, Rouse
Avenue Court Complex, New Delhi for uploag’t—r_\a
website of Delhi District Court.

on the official
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:,9 ent: None for the workman.
resciit
The matter is fixed for today for filing of the
statement of claim, but today, no one has appeared on behalf of the

workman through video conference
In the interest of justice, last and final opportunity

is granted to the workman to file the statement of claim.

Accordingly, matter stands adjourned for filing
the statement of claim on 07.11.2020.
Ahlmad of this court is directed to send the copy

of this order to the concerned official of District'"‘}Court, Rouse
Avenue Court Complex, New Delhi for uploading /on the official

website of Delhi District Court,
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19 ent: None for the workman.
present-
ed for today for filing of the
d on benalf of the

The matter is fix
o one has appeare

atement of claim, but today, n

st
onference

workman through video €
In the interest of justice, last an

is granted to the workman to file the statement of claim.

Accordingly, matter s

d final opportunity

tands adjourned for filing

the statement of claim on 07.11.2020.
Ahimad of this court is directed to send the copy

of this order to the concerned official of District Court, Rouse
| _]
on the official

Avenue Court Complex, New Delhi for uploadin

website of Delhi District Court.
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19'09*? None for the parties.
present
The matter iS fixed for today for filing of rejoinder
no one has appeared on behalf of

and framing of issues, but, today,

parties through video conference.

any of the
nd final opportunity

In the interest of justice, last a

is granted to the workman to file the rejoinder.

Accordingly, the matter stands adjourned for

filing the rejoinder and framing of issues on 30.09.2020.

Ahlmad of this court is directed to send the copy

of this order to the concerned official of [f)/istric% Court, Rouse
Avenue Court Complex, New Delhi for uploéding on the official

website of Delhi District Court.
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020 .
19092 Nﬂne for the parﬁeS-

The matter is

workman
has appeared on pehalf of any of

Today, no oné

the matter stands adjourned for the
Workman 1S directed 1o file the -

court one week prior o the next
copies thereof to the

same purpose On 24.08.2021.

affidavits of the witnesses in the

date of hearing and supply advance

management of its AR in similar manner.

Ahlmad of this court is directed to send the copy

of this order to the concerned official of Dis},rict Court, Rouse

Avenue Court Complex, New Delhi for uploading on the official

website of Delhi District Court.
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19'09-2‘0 None for the parties:
preser: .
mainin
The matier is fixed for today for ve g
gvidence of the workman.
Today, no oné has appeared on behalf of any Of
the parties through video conference.
Accordingly, the matter stands adjourned for
g.2021. Workman is

workman on 27.0

of the witnesses in the court one week

remaining evidence of the

directed to file the affidavits

e of hearing and supply advance copies thereof

prior to the next dat
ent or its AR in similar manner.

this court is directed to send the copy
official of District Court, Rouse

to the managem
- Ahlmad of
of this order to the concerned
Avenue Court Complex, New Delhi for uploadng on the official

website of Delhi District Court.
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Present; None for the workman.

Management is already exparte.

The matter is fixed for today for exparte evidence

of the workman,

Today, no one has appeared on behalf of the
workman through video conference

Accordingly, the Matter stands adjourned for
€Xparte evidence of the workman on 08.01.202y.

Workman is
directed to conclude his entire evidence

on the next date of hearing.



n through its
J i li o va M/wn Arihant Compa hg 1
Hapmesh nmmar i

proprictor sh. Aran Join.

16.09.2020 k
the workman.
Present: None for |
Sh. Ravi Verma, AR for the managements

' the
The matter is fixed for today for evidence of

man
workman, but today, no one has appeared on behalf of the work
through video conference

On dated 08.01.2020, the Id. AR for the
workman had filed an application U/S 11(3)(B) of the I.D.Act, as, on
that day, no one had appeared on behalf of the managements. So,

the notices of the said application were ordered to be issued to the
managements for 01.04.2020.

The notice issued to the management no.1 is
received back with the report served.The notice issued to the

management no.2 is received back with the report unserved for
01.04.2020. The matter could not be taken up on 01.04.2020 in view

of spreading of covid 19. It was taken up in the enblocked date i.e.

02.09.2020. On that day, no one had appeared on behalf of any of
the parties through video conference, so,

the matter was fixed for
the date already fixed i.e, today

for the evidence of the workman
and for service of the notices of the said application.

Today,the Id. AR for the managements has
appeared through video conference. He has submitted that the
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d any copy of the said application

has received
the

eceive
t and the managment no.1
tion through whatsapps. S0,
d application to the

managements have not T

u/S 11(3) (B) of the 1.D. Ac
only the notice of the said applica .
workman is directed to supply the copy of the sal
Id. AR for the managements within 10 days from today.

Since, the notice earlier issued to the

he
management no.2 is received back unserved, so, the Id. AR for t
managements is directed to file fresh address of the management

no.2 within 10 days from today.

The matter stands adjourned for evidence of the
workman on 01.09.2021. Workman is directed to file the affidavits
of all the witnesses in the court one week prior to the next date of

hearing and supply advance copies thereof to the managements or
their AR in similar manner.

Matter stands adjourned for filing reply and
consideration on the above said application on 30.01 2021.

Ahimad of this court is directed to send the copy
of this order to the concerned official of District Court, Rouse

Avenue Court Complex, New Delhi for uploading on the official

website of Delhi District Court,
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1909 " None for the parties.
present.

maining
The matter is fixed for today for re

red on
management, but today, no one has appea

evidence of the . -
behalf of any of the parties through video conferen

Accordingly, the matter stands adjourned for

. '2021-
remaining evidence of the management on 22.07

Management is directed to file affidavits of the witnesses in the court
one week prior to the next date of hearing and supply advance

copies thereof to the workman or his AR in similar manner.

Ahlmad of this court is directed to send the copy
of this order to the concerned official of Pi

Avenue Court Complex, New Delhi for uploadin
website of Delhi District Court.

ict Court, Rouse

on the official
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